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CENTRAL ADF’IINISTRATI\IE TRIBUNAL PRINCIPAL BENCH

C.P,No.176/2001
N

0A o S151 4/1995 .
New Delhis this the /8  day of OTIBber ;2001
HON?'SLE MR.S.R.ADIGE,VICE CHAIRMAN (A).
HON'BLE DR,A.VEDAVALLI,MEMBER (3)

1« Prabhu Lal,
s/o shri pPuram Ram,
R/o 5/171, Lalita park,
Lasmi Nagar,
Delhi.:

2, Mam Rajy

8/o Shri Hem Chander,
r/o 407, Chirag Delhiy
New Delhi , sesssPetitioners.

(By Adwcates Shri Sarvesh Bisaria)

"Uer SUL§_ u

1. Dr. S.Narayan,
Secretary,
Ministry of Finance, -
(Department of Revenue),
New Delhis’

2. Shri M.M.Joshi,

Chaimman ’ »
Central Board of Direct Taxes,

North Bloqk',
New Delhio"j
3« Shri AsBalasubramanium,
Chief Commissioner (Admn),
Income Tax Office,
Ip Estatey
New Delhi essse oRE @Undents‘

(By Adweate: shri V:b:pral).

ORDER'

Heard both sides on C.P.No.176/2001 alleging

contumacious‘disobedienda of the Tribunal;s order

dated 27.3.2000 in 0A No.1514/95;

241 In OA Noc1514/95 applicants had impugned

respondents! order dated 6,7,95 rejecting their

L



representation made pursuan t to the Tribunallts
directions dated 25.3.94 in OA No.673/89 and

DA No;4085/89, regarding their claims for
promotion from the grade of Income Tax Inspector to
that of Income Tax 0fficer under SC/ST quotas The
Tribunal disposed of OA No.1514/95 by order dated
2733,2000 uith a direction to consider the uwhole

issue afresh and from @ speaking order thereon.

3o Uhen the p:ésent_CPcame up for hearing,

the Bench on 1855@2001 upon noting that reSpondents;
latter dated 1253?2001(Annexureu3) was no oompliance

of the aforesaid order of the Tribunal dated 27.3.2000
observed that a.prima facie case of contempt was made

out and directed issue of notices to respondentsi
p

4o Pursuant to the s2me, respondents have nou

issued detailed order dated 27.7.2001 (Annexure=RC II).

5. Shri Bisaria has uehanently contended that
the aforesaid order dated 27.7.2001 contains several
inaccuraciss , and therehy respondents are gquilty of

contempt of Courts

Ga Having regard to the Hon'ble Supreme Court?'s

ruling in J.S.Parihar Us. GJDuggar & Orsy 3T 1996(9)

SC 608, the issue of respondents' order dated 27.7.2001

gives applicant a seperate cause of action , and though
~ i Yam<

issued with some dela%Acannot be considered violation

of the Tribunal's order dated 27,3.,2000, It is open to

applicant to challenge respondents! order dated 27.7.2001

seperately in accordance with law, if so advised,
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74 Giving leave to applicantsas aforesaid the

present CP is droppeds Notices dischargeds

( DR.ALVEDAVALLI ) (SJR.ADIGE _
MEMEER (3) VICE CHAIRMAN(AY .-

[ug/



